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VERSUS

UNION OF INDI2a & ORS s FPesoondsnts.

Mr, Prahlazd Sirgh ¢ Counsel for the applicant,
Mr. Manish Bhandari)

h ) - R ¢ Counss o othe respondents
Mr. R.N, Mathur ) unssl for the respondents.

CORAM:

. NolTe Varma, 23ministrative Member

Heard ths lezarned counsel £or0 the parties.
2. Feruzed Annsimre 2-10 dat=d 17.1.21. It was

brought @2 the notice o

zepondents have challeangsd the zeniority S0 Jgiven s
the giving of the nsw grads te the zpplicante,We are

not ooncsrned with ths 23z and nothing iz on record

srozpt the verkal submiszsions made by him, Without
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afresh in the lighv of Annexure A=10 and if any furkhsy

relizf 2zan be granted, the 2ass may bz considersd,
\
aconrding o the tulss, €or . all parposes,.

3. However, iic is ~larified that it z2hould be

within the four cornsrs of the rules and ikt should not
2ok any party, and if any ordar iz to be
mazaed, then the respondents are dirzctad to hear all

=3 parties after Jiving them nokticzs oy

entitled to coms ko the oourkt ajyain against the fresh
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order which may he <k
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ge2d. N2 fregh order is nEceEsSsary
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e are directzd #-~ coneider tha

matter within a3 rerisd of four mintha from che Saks o f

( L. MEHTA )
Vicz=Chaiirman




